193 Const. (Amdt.) Bill

: NOES
Amat, Shri D.
Amin, Shri R. K.
Atam Das, Shri

Bharat Singh, Shri

Brij Bhushan Lal, Shri
Deo, Shri P. K.

Deo, Bhri R. R. Singh
Desal, Shri C, C.

Dipa, Shri A.

Gayatri Devi, Shrimati
Goel, Shri Shri Chand
'Gowd, Shri Gadilingana
Jha, Shri 8. C.

Joshi, Shri Jagannath Rao
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kami Singh, Dr.

Khan, Shrl M. A.
Khan, Shri Zulfiquar Ali
Limaye, Shri Madhu
Masani, Shri M. R.
Meetha Lal, Shri
Meghrajji, Shrl

Misra, Shri Janeshwar
Mody, Shri Piloo
Mohammed Imam, Shri
Molahu Prasad, Shri
Naik, Shri G. C.

Naik, Shri R. V.
Parmar, Shri D. R.
Ramamoorthy, Shri P,
Ranga, Shri

Ray, Shri Rabi

Shastri, Shri Sheopujan
Sheo Warain, Shri

Suraj Bhan, Shri
Tapuriah, Shri 8. K.
Tyagl, Shri O. P.
Vidyarthi, Shri R. S,

MR. SPEAKER 1 The result* of the
_division is: Ayes : 184 ; Noes : 39,

The motion was adopted.

MR. SPEAKER : Now we adjourn for
lunch. After luoch we will take up the
Companies (Amendment) Bill which we are
discussing already.

SHRI S. M. BANERJEE: More
time should be given for discussion of the
Gompamies (Amendment) Bill.
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MR. SPEAKER : We will meet at
230 p.m.

13.14 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen
of the Clock.

The Lok Sabha reassembled after
Lunch at thirty-three minutes
past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
PRESIDENT (DISCHARGE OF
FUNCTIONS) BILL—Contd.

st wy fewd : gemw wEew, gR
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MR. DEPUTY-SPEAKER 1

-take up the Bill tomorrow
matters can be considered.

When we
all  thess

ot g fowd : ag faw & daw & &
aff s £ Fag E@E WS
(1) = 2w #ifvg :
- 65 (1) In the event of the occurrence of any

vacancy in the office of the President
. by reason of his death, resignation or
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[ wgfom] _
otherwise,  the Vice-President shall act
as President until the date on which
a new President elected in accordance
with the provisions of this Chapter to fill
- such vacancy enters upan his Office. |
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MR. DEPUTY-SPEAKER : [ shall
-ask the hon. Mibister concerned to ascertain
the position...
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MR. DEPUTY-SPEAKER ;
Member has raised the point.

The hon.
We have

to ascertain whether it is correct or mot. .

We shall try to ascertain the position.
" 1 camnot say anything off hand just now,

ot =g fouq :ag ar & @ @
i"..'— ’
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MR. DEPUTY-SPEAKER : This
morning, the Speaker read out the comhmu-
nicatlon, which I am sure the 'hon.
Member must have heard, wherein the
description given is 'Vice-Presldent acting
as President.” So far as this House |s
concerned, the Speaker has ruled what
the description of the President's position
should be, As regards what AIR says,
1 canoot say anything just now. . No
doubt, AIR is an agéency which is indepen-
dent but is is controlléd by Covernment...

sit ag fowd : ag o6 qwr #Y 7@
fewd &7 #9993 | ¥F FAr FEFT &1
MR. DEPUTY-SPEAKER :

said that the hom. Minister
of it.

I have
will take note

SHRI RAGHU RAMATAH : 1 would
like to say something. 1 think the
convention has been that if a Member
wants to raise something, he should first
write 10 you and then we have notice of
it. Of course what he has raised is an
important matter, it is for you to lay
down a convention that previous notice
should be given.

=t Ay fowd : gw @) @ qug wgar
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7gY Y 4 §9g g T AR 4 |

MR. DEPUTY-SPEAKER : I may
say that there was no notice and the
proper procedure was not followed. But
since he has raised it, 1 have said that
the hon, Minister may take note of the
point that has been raised. Beyond that,
what else can I say now ?

.

14.39 hrs.

CDMPA‘NIES (AMENDMENT) BILL
—conid.
MR. DEPUTY-SPEAKER : We will
now progeed with the Companies (Amend-

“ment) Bill. Shri R.D. Bhandare may resume

hilspeuchnow.'



